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BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH PUNE
ORIGINAL APPLICATION NO. 125 OF 2023 (WZ)
(LETTER PETITION)

IN THE MATTER OF:

Praful N. Mahajan ..... Applicant
Versus.
Chief Officer, Achalpur Municipal Council & Ors. ..... Respondents

COMPLIANCE REPORT ON BEHALF OF THE
RESPONDENT NO. 1 IN TERMS OF THE
ORDER DATED 21.11.2024 PASSED BY THIS
HON’BLE NATIONAL GREEN TRIBUNAL
(WZ) IN ORIGINAL APPLICATION NO. 125 OF
2023 (WZ).

TO,

THE HON’BLE CHAIRMAN,

AND HIS HON’BLE COMPANION MEMBERS

OF THE HON’BLE NATIONAL GREEN TRIBUNAL.

The present Original Application is a Letter Petition pertaining to the alleged
dumping of solid waste and its alleged burning by the Achalpur Municipal Council-
the Respondent No. 1 at Survey No. 83/3, 117, Mouje Raipura, Taluka: Achalpur,

District: Amravati.



That, on a letter received from one Mr. Praful N. Mahajan, alleging dumping of solid
waste and its alleged burning having adverse impact on the agricultural land, this
Hon’ble Tribunal vide the order dated 03.07.2023 was pleased to call for an action
taken report from the Respondent No. 2. The Respondent No. 2 on 22.08.2023 filed
an action taken report vide an email dated 22.08.2023. This Hon’ble Tribunal was
pleased to consider the action taken report dated 22.08.2023 on 09.10.2023. On
perusal of the said report, this Hon’ble Tribunal admitted the present Original
Application (Letter Petition). Vide the order dated 09.10.2023, this Hon’ble Tribunal
was also pleased to constitute a Joint Committee, comprising of the Respondent No.
1 to Respondent No. 3 to visit the aforementioned site and to submit a report on the
following points:

1. “Whether the Solid Waste which is being generated per day, is being taken
care of by the existing SWM Plant/Facility or not? And if there is a gap, then
what proposal is made at their end to meet this requirement?

2. What is the quantity of legacy waste which needs to be cleared through bio-
remediation and what steps are being taken for the same?

3. The Report shall also be filing regarding its impact on nearby agricultural
fields and health of the people residing in the nearby area/vicinity?

4. Time-bound action plan shall be submitted to us for implementing the Solid

Waste Rules, 2016 in respect of solid waste and legacy waste?
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5. Since the SWM Plant was required to be set up by 07.04.2021 as per the
Jjudgment of this Hon ble Tribunal passed in Original Application No. 606 of
2018, the Committee shall also ascertain the amount of environment damage
compensation to be levied on the Achalpur Municipal Council for the

violation till date?”

The Joint Committee constituted by this Hon’ble Tribunal submitted its Report in
terms of the Order dated 09.10.2023 before this Hon’ble Tribunal. The Advocate
appearing on behalf of the Respondent No. 1-Council sought time to file objections
to the Joint Committee Report as well as reply in the present Original Application.
This Hon’ble Tribunal was pleased to grant the time as sought for, vide its order
dated 03.05.2024. Therefore, in compliance of the Order dated 03.05.2024, the
Respondent No. 1 on 06.08.2024 had filed a Detailed Reply (Pg No. 71 to 104 of the
Paperbook) to the Joint Committee Report, thereby explaining in detail the ground
position of the Solid Waste Management within the jurisdiction of Respondent No.
1-Council and the steps taken by the Respondent No. 1-Council in compliance of the
Solid Waste Management Rule, 2016 in order to process the Daily generated
Municipal Solid Waste as well as the accumulated Legacy Waste. Also, vide the
Detailed Reply, it was categorically submitted by the Respondent No. 1 that, issue

pertaining to the non-compliance of the Solid Waste Management Rules, 2016 by



the Urban Local Bodies (ULB) in the entire State of Maharashtra has already been
considered by the Principal Bench of this Hon’ble Tribunal in Original Application
No. 606 of 2018 and the Principal Bench of this Hon’ble Tribunal vide its Order
dated 08.09.2022 has imposed a penalty of Rs. 12,000/- Crores on the State of
Maharashtra for non-compliance of the same. The Compensation of Rs. 12,000/-
Crores imposed in the Original Application No. 606 of 2018 has been imposed after
considering a Presentation prepared by the Chief Secretary, Government of
Maharashtra on 07.09.2022, wherein the data collected by the State of Maharashtra
had calculated the total amount of accumulated Legacy Waste in the ULBs in the
State of Maharashtra to be 3,94,19,287 tons, including the Legacy Waste
accumulated within the jurisdiction of the Respondent No. 1. Also, the Order dated
08.09.2022 passed by the Principal Bench of this Hon’ble Tribunal in Original
Application No. 606 of 2018, was challenged before the Hon’ble Supreme Court in
Civil Appeal (Diary) No. 44889 of 2023 and the Hon’ble Supreme Court vide an
Order dated 28.11.2023 was pleased to stay the direction of the Principal Bench of
this Hon’ble Tribunal in Original Application No. 606 of 2018, requiring the State
of Maharashtra to deposit an amount of Rs. 12,000/- Crores as compensation in a
‘Separate Ring-Fenced Account’. Thus, in such circumstances, the issue of payment
of Environmental Compensation on the State of Maharashtra in sub judice before

the Hon’ble Supreme Court and therefore, this Hon’ble Tribunal may hold its hand
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with regards to the imposition of Environmental Compensation on the Respondent
No. 1 for the un-remediated Legacy Waste accumulated within the jurisdiction of
the State of Maharashtra and more particularly, the Respondent No. 1.

In furtherance thereof, the Respondent No. 2- MPCB filed a Reply Affidavit dated
19.11.2024 before this Hon’ble Tribunal in the present Original Application No. 125
of 2023 (WZ), specifying that, the Hon’ble National Green Tribunal, Principal
Bench vide its Order dated 08.09.2022, in Original Application No. 606 of 2018,
while imposing Rs. 12,000/- Crores compensation on the State of Maharashtra had
clarified that, if the violations continue, liability to pay additional compensation may
have to be considered and in compliance thereof, will be the Responsibility of the
Chief Secretary, Government of Maharashtra.

In pursuance thereof, the Hon’ble Tribunal vide its Order dated 21.11.2024 was
pleased to directed the Respondent No. 1 as well as the Respondent No. 2- MPCB
to provide a clarification to this Hon’ble Tribunal, as to what was the quantity of
Legacy Waste as on 08.09.2022 and thereafter, how much addition has happened in
the quantity of Legacy Waste accumulated within the jurisdiction of the Respondent
No. 1. In compliance of the Order dated 21.11.2024 passed by this Hon’ble Court,
the Respondent No. 1, is filing the present Compliance Report in order to provide
the requisite information of the accumulated Legacy Waste on the site of the

Respondent No. 1 on 08.09.2022 and its reduction in quantity thereafter.
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Scientific Disposal of Legacy Waste accumulated within the jurisdiction of the

Respondent No. 1- Council.

A. The Respondent No. 1 Council is an ‘A’ Class Municipal Council in the District
of Amravati, having a population of 1,12,311 people as per the census of 2011.
The Respondent No. 1 Council has been using the Raipura Dump site to dispose
of the Municipal Solid Waste generated within the jurisdiction of the Respondent
No. 1 Council since the year 2003. Previously, the Respondent No. 1 Council
was undertaking the operations of dispose of the Municipal Solid Waste at two
locations viz. Wadura and Raipura Paratwada, Taluka- Amravati, District-
Amravati. However, subsequently the Respondent No. 1 Council had to shut
down the dumping site at Wadura and thereafter, the waste collected at Achalpur
as well as Paratwada cities has been dumped at the Raipura Dumping Site.

B. Admittedly, there has been an accumulation of solid waste at the Raipura
Dumping Site since the year 2003. Subsequently, in compliance of Rule 22 of
the Solid Waste Management Rules, 2016 (SMW Rules, 2016), the Respondent
No. 1 started to undertake the bio-remediation of the Legacy Waste at the
Raipura Dumping Site in the year 2017. A Work Order for bio-remediation of
5279 CUM quantity of Legal Waste was allotted to one, VijayLaxmi Organic

Compost and Agro Amravati on 07.03.2019 and the remediation of the same was



successfully completed on 25.08.2020. Subsequently, it is submitted that, due to
the COVID-19 Pandemic, there was no bio-remediation of Legacy Waste on the
Dumping Site of the Respondent No. 1 till December, 2021.

. Thereafter, in the month of January 2022, the Respondent No. 1 undertook a
Contour Survey by appointing one, Vidarbha Surveyor, Achaplur. In pursuance
thereof, Vidarbha Surveyor submitted a Survey Report dated 19.01.2022,
wherein the total quantity of Legacy Waste accumulated on the Dumping Site of
the Respondent No. 1 was 42,486.886 Cum. Thus, it is submitted that, the total
quantity of Legacy Waste as accumulate within the jurisdiction of the
Respondent No. 1 was 42,486.886 Cum as on January, 2022. A copy of the
Survey Report dated 19.01.2022 prepared by Vidarbha Surveyor on Dumping

Site of the Respondent No. 1 is enclosed herewith as ANNEXURE R-1.

. Subsequently, the State of Maharashtra under ‘Swachh Bharat Mission- Urban
2.0’ issued an Administrative Approval for processing Legacy Waste through
bio-mining at the Raipura Dumping Site vide an Order dated 10.08.2022 bearing
No. SwaMA/2022/Pra-Kra-93/NV1-34 to the Respondent No. 1. Vide the said
Order dated 10.08.2022, the State of Maharashtra granted an approval to the
Respondent No. 1 for processing an amount of 22,000 CUM of Legacy Waste
out of the total of 42,486.886 Cum of Legacy Waste at the Dumping Site of the

Respondent No. 1. A copy of the Order dated 10.08.2022 issued by the State of
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Maharashtra bearing No. SwaMA/2022/Pra-Kra-93/NV1-34 has already been
annexed by the Respondent No. 1 along with its Reply to the Joint Committee
Report dated 06.08.2024 as Annexure R-18 (Pg No. 590-593 of the Paperbook)
and is therefore, not annexed herewith.

. Consequently, vide an Order dated 05.04.2023 bearing No. JA. KRA.MUA/
MAJAPRA/RECHISHA/TAMM/1016, the State of Maharashtra through
Maharashtra Jeevan Pradikaram also granted its Technical Approval to the
Respondent No. 1 to undertake bio-mining of a quantity of 22,000 CUM of
Legacy Waste out of Legacy Waste out of the total of 42,486.886 Cum of
Legacy Waste at the Raipura Dumping Site. A copy of the Order dated
05.04.2023 issued by the State of Maharashtra bearing No. JA. KRA.MUA/
MAJAPRA/RECHISHA/TAMM/1016 has already been annexed by the
Respondent No. 1 along with its Reply to the Joint Committee Report dated
06.08.2024 as Annexure R-19 (Pg No. 594-596 of the Paperbook) and is
therefore, not annexed herewith.

It is submitted that, in pursuance of the Administrative Approval dated
10.08.2022 as well as the Technical Approval dated 05.04.2023 accorded to the
Respondent No. 1 by the State of Maharashtra to bio-remediate a quantity of
22,000 CUM of Legacy Waste out of Legacy Waste out of the total of

42,486.886 Cum of Legacy Waste at the Raipura Dumping Site, the Respondent
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No. 1 floated a Tender dated 07.07.2023. Vide the said Tender dated 07.07.2023,
the Respondent No. 1 called upon Institutions to undertake the work of
processing 22,000 CUM of Legacy Waste at the Raipura Dumping Site. A copy
of the Tender dated 07.07.2023 issued by the Respondent No. 1 has already been
annexed by the Respondent No. 1 along with its Reply to the Joint Committee
Report dated 06.08.2024 as Annexure R-20 (Pg No. 597 of the Paperbook) and
Is therefore, not annexed herewith.

. Thereafter, out of the 3 Bids received by the Respondent No. 1 in pursuance of
the Tender floated by the Respondent No. 1, one, M/s Supreme Gold Irrigation
Ltd. being the lowest Bidder was awarded the Tender dated 07.07.2023 as
floated by the Respondent No 1. Once the bid of M/s Supreme Gold Irrigation
Ltd. was accepted by the Respondent No. 1, the Respondent No. 1 issued an
Order dated 07.09.2023 bearing Order No. 23 to M/s Supreme Gold Irrigation
Ltd. to undertake the work of bio-mining of 22,000 Cum of Legacy Waste out
of the total of 42,486.886 Cum of Legacy Waste at the Raipura Dumping Site.
A copy of the Order dated 07.09.2023 issued by the Respondent No. 1 to M/s
Supreme Gold Irrigation Ltd. has already been annexed by the Respondent No.
1 along with its Reply to the Joint Committee Report dated 06.08.2024 as
Annexure R-21 (Pg No. 598 of the Paperbook) and is therefore, not annexed

herewith.
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H. Subsequently, on 26.09.2023, the Respondent No. 1 entered into an Agreement
with M/s Supreme Gold Irrigation Ltd. to undertake the work of bio-mining of
22,000 Cum of Legacy Waste at the Raipura Dumping Site. Thus, it submitted
that, out of the total of 42,486.886 Cum of Legacy Waste at the Raipura
Dumping Site, a quantity of 22,000 Cum of Legacy Waste was to be bio-mined
by M/s Supreme Gold Irrigation Ltd., at the Dumping Site of the Respondent
No. 1. A copy of the Agreement dated 26.09.2023 entered into between the
Respondent No. 1 and M/s Supreme Gold Irrigation Ltd., has already been
annexed by the Respondent No. 1 along with its Reply to the Joint Committee
Report dated 06.08.2024 as Annexure R-22 (Pg No. 599-609 of the Paperbook)
and is therefore, not annexed herewith.

I. In pursuance thereof, on 06.10.2023 the Respondent No. 1 issued a Work Order
bearing No. AMC/AA.VIL./MU.A/3484 of 2023 to M/s Supreme Gold Irrigation
Ltd. for undertaking the work of bio-mining of 22,000 Cum of Legacy Waste at
the Raipura Dumping Site. A copy of the Work Order dated 06.10.2023 issued
by the Respondent No. 1 to M/s Supreme Gold Irrigation Ltd. has already been
annexed by the Respondent No. 1 along with its Reply to the Joint Committee
Report dated 06.08.2024 as Annexure R-23 (Pg No. 610 of the Paperbook) and

is therefore, not annexed herewith.
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Prior to commencement of the work of bio-remediation of the Legacy Waste in
pursuance of the Work Order, M/s Supreme Gold Irrigation Ltd. undertook a
Contour Survey Report on 24.10.2023, wherein it was found that, as on October
2023, a total quantity of 52,209.21 Cum of Legacy Waste was accumulated on
the Raipura Dumping Site of the Respondent No. 1. Thereafter, M/s Supreme
Gold Irrigation Ltd. earmarked the quantity of 22,000 Cum of Legacy Waste
which was to be bio-mined by M/s Supreme Gold Irrigation Ltd. out of the total
of 52,209.21 Cum of Legacy Waste at the site. Thus, it is submitted that, on a
bare perusal of the Contour Survey Report dated 24.10.2023, there existed a
quantity of 52,209.21 Cum of Legacy Waste on the Dumping Site as on October
2023. A copy of the Contour Survey Report dated 24.10.2023 prepared by M/s
Supreme Gold Irrigation Ltd. on the Dumping Site of the Respondent No. 1 is

enclosed herewith as ANNEXURE R-2.

In terms of the Work Order dated 06.01.2023, M/s Supreme Gold Irrigation Ltd.
commenced the work of bio-remediation of Legacy Waste on the Dumping Site
of the Respondent No. 1 by installing the requisite equipments and machinery.
A copy of Photographs showing the installation of the machinery by M/s
Supreme Gold Irrigation Ltd. on the Dumping Site of the Respondent is already

been annexed by the Respondent No. 1 along with its Reply to the Joint
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Committee Report dated 06.08.2024 as Annexure R-25 (Pg No. 612-620 of the
Paperbook) and is therefore, not annexed herewith.

In terms thereof, in pursuance of the work of bio-remediation undertaken, M/s
Supreme Gold Irrigation Ltd. submitted a Status Report in March 2024, wherein
it has been recorded that, a quantity of 45,668.277 Cum was accumulated on the
Dumping Site as on March, 2024. Which only goes to show that, a total quantity
of 6,540.933 Cum (52,209.21 Cum — 45,668.277 Cum) has been remediated by
M/s Supreme Gold Irrigation Ltd. between the period from October 2023 to
March 2024. Thus, the quantity of the accumulated Legacy Waste on the
Dumping Site after October 2023 has reduced. A copy of the Status Report of
March 2024 prepared by M/s Supreme Gold Irrigation Ltd. has already been
annexed by the Respondent No. 1 along with its Reply to the Joint Committee
Report dated 06.08.2024 as Annexure R-26 (Pg No. 621 of the Paperbook) and
is therefore, not annexed herewith.,

. Further, M/s Supreme Gold Irrigation Ltd. prepared another such Report in
June, 2024, wherein it was noted that, a total quantity of 35,071.110 Cum was
accumulated on the Dumping Site as on June 2024. A bare perusal of the same,
only goes to show that, a total quantity of 10,587.11 Cum (45,668.277 Cum —
35,071.110 Cum) has further been remediated by M/s Supreme Gold Irrigation

Ltd. In view thereof, it is submitted that, the total quantity of 52,209.21 Cum
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which was accumulated on the site as on October 2024 has now been reduced by
undertaking the process of bio-mining by the Respondent No. 1 to 35,071.110
Cum as on June 2024. Thus, out of the total Legacy Waste, only a quantity of
35,071.110 Cum is existing on the Dumping Site as on June 2024. A copy of the
Contour Survey Report of June 2024 prepared by M/s Supreme Gold Irrigation
Ltd. on the Dumping Site of the Respondent No. 1 is enclosed herewith as

ANNEXURE R-3.

. Furthermore, M/s Supreme Gold Irrigation Ltd. has continued to undertake the
process of bio-mining of Legacy Waste and as on January 2025, vide another
Contour Survey conducted by M/s Supreme Gold Irrigation Ltd., as on January
2025, an amount of 28,820 Cum of Legacy Waste is accumulated on the Raipura
Dumping Site. Thus, in such circumstances, it is submitted that, between June
2024 to January 2025, M/s Supreme Gold Irrigation Ltd. has bio-remediated a
quantity of 6,251 Cum (35,071 Cum — 28,820 Cum) of Legacy Waste on the
Dumping Site. Therefore, in terms of the Work Order granted to M/s Supreme
Gold Irrigation Ltd., out of the total 22,000 Cum of Legacy Waste, M/s Supreme
Gold Irrigation Ltd. as on January 2025 is yet to remediate a total quantity of
6,820 Cum of Legacy Waste accumulated on the Raipura Dumping Site. Also, it
Is submitted that, the Final Contour Survey Report of January 2025 is yet to be

finalized and submitted by M/s Supreme Gold Irrigation Ltd. to the Respondent
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No. 1 and therefore, the copy of the Report is not annexed along with the said
Compliance Report. The Respondent No. 1 undertakes to submit a copy of the
Contour Survey Report of January 2025, as and when received by the
Respondent No. 1 from M/s Supreme Gold Irrigation Ltd. or as and when
directed by this Hon’ble Tribunal.

O. However, with regards to the remaining work of bio-remediation of the balance
quantity of 30,000 Cum i.e. 52,209.21 Cum (total Legacy Waste as on October
2023) — 22,000 Cum (Work Order granted to M/s Supreme Gold Irrigation Ltd.)
of Legacy Waste, it is submitted that, the Respondent No. 1 would initiate a new
Tender Procedure and shall take necessary steps to adhere to the statutory time

lines to remediate the Legacy Waste at the Dumping Site.

In view thereof, in terms of the Order of Hon’ble National Green Tribunal (WZ)
dated 21.11.2024, with regards to the clarification sought by this Hon’ble Tribunal,
it is submitted that, as on 08.09.2022, a total quantity of 46,132.96 CUM of Legacy
Waste existed at the Raipura Dumping Site and only a quantity of 6,076.8 CUM of
Legacy Waste i.e. up to 11.12.2023 was added to the Dumping Site.

It is pertinent to note that, on 19.01.2022 when the Contour Survey was undertaken,
a total quantity of 42,486.88 Cum of Legacy Waste was accumulated on the

Dumping Site and in October 2023, as noted in the next Contour Survey, the quantity
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of Legacy waste increased to 52,209.21 Cum. Therefore, from 19.01.2022 (First
Survey) to 11.12.2023 (Second Survey) i.e. for a period of 24 months, a quantity of
9722.99 Cum was added as Legacy Waste at the Dumping Site. This quantity of
9722.99 Cum has been added as Legacy Waste over a period of 24 months and
therefore, considering an average, a quantity of 405.12 CUM of Legacy Waste is
added to the accumulated legacy Waste per month between the period from January
2022 to October 2023.

Thereafter, from January 2024, the Respondent No. 1 has been bio-remediating the
accumulated Legacy Waste in accordance with law and as on 06.01.2025, a total
quantity of 28,820 CUM is yet to be remediated by the Respondent No. 1. It is
therefore, submitted that, only 6,076.8 CUM (405.12 Cum X 15 Months) was added
to the Legacy Waste between 08.09.2022 (First Survey) to 11.12.2023 (Second
Survey) i.e. only for a period of 15 months. Thereafter, there has been no addition
in the accumulated Legacy Waste, as the Respondent No. 1 is undertaking the
process of bio-remediation of Legacy Waste as well as the daily disposal of the

Municipal Solid Waste in accordance with law.

Place: Pune

Date: 28.01.2025 gwh-
/

Advocates for the Respondent No. 1
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BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH PUNE
ORIGINAL APPLICATION NO. 125 OF 2023 (WZ)

(LETTER PETITION)
Praful N. Mahajan > s V... Applicant
Versus.
Chicf Officer, Achalpur Municipal Council & Ors. ..... Respondents
AFFIDAVIT

I, Mr. Dhirajkumar Vijayrao Gohad, Age: about 44 years, Occ: Government
Service, having Office at: Nagar Parishad Achalpur, Municiapl Council Main
Building, Paratwada, Amravati- 444805, Maharashtra do hereby solemnly affirm

and state as under:

1. That I am the Chief Officer of the Respondent No. 1 Council in the

!\.)

abovementioned Reply in the Original Application and-as spch [ am conversant
with the facts and circumstances of the case and am competent to swear to this
affidavit.

That I have read the contents of the accompanyin‘g‘Reply, the same being drafted
by my Counsel under my instructions and that the contents of Paras 1 to _ 8
of the above-mentioned Reply are facts and submissioné which are true to my
knowledge and that I have not suppressed any material fact.

. That the Annexures filed along with the Above-mentioned Reply are true copies

of their respective originals.

TEPONENT &

(¥ Scanned with OKEN Scanner
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N.R. S. NOXE /25 ..

QU111 Lars

THIS DOCUMENT
| CONTAINS. TV, .PAGES

VERIFICATION

Verified at AWM pw o his 24 Hé‘ay of et 2025 that the

contents of the present affidavit arc truc and correct and nothing material has

been concealed therefrom.
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ANNEXURE B, = 51
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Volume Report
st SECHon Pre\q‘o us Y Cutting Volume M
No. From Section Difference |  Width Area Previous | Average | Volume Area Previous Av;ratgers Cubic Meters
. . . . . Sq. Meters |
——50.000 - S e 39 Megir;f’ Are(e)x.000 5q. Meot,ezr;g Cubuch/(\)e:)s;r(.j 5. Meters Areg'000 q 57 5,000
2 865.000  860.000 5.000 15.000 7.159 0.456 3.808 19.038 0'142 0.146 0.156 0.778 .
3 870.000  865.000 5.000  25.000  26.716 7159 16938 ' 84.688 3824 0.165 0:4i5 0.573 14
4  875.000  870.000 5.000 35.000 32.895 26716 29.806  149.028 0.009 0.064 0.037 0.183-
5  880.000  875.000 3000 45000 26.868 . 32.895  29.882  149.408 4600 0.009 2.305 1.523 {1
6  885.000  880.000 5.000 60.000 20.061 26,868 23465  117.323 28037 4.600 16.314 81.568 :
7 890.000  885.000 5.000 70.000 30.489 20.061 25275 126375 73884 28.027 50.956 254.778 4
8  895.000 890.000 5.000 80.000 23.158 30.489 26.824 134118 182639 73.884 128.262 641.308
9  900.000  895.000 5.000 85.000  20.825 23.158 21992 109.958 304816  182.639 ~ 243.728  1218.638 = ¢
10 905.000  900.000 5.000 85.000 18.466  20.825 19.646  98.228 34675  304.816  314.746  1573.728 .
11 ©™0.000  905.000 5.000 85.000 15.740 18.466 17103 85.515  317.160  324.675  320.918  1604.588 !
12 915.000  910.000 5.000 85.000 13.247  15.740 14.494 72468 31986  317.160  319.573  1597.865
13,7 920000  915.000 5.000 85.000 11.348 13247 12298 61.488 344499  321.986  333.243  1666.213
14 925.000  920.000 5.000 80.000 7.933 11.348 9.641 48.203 374918  344.499  359.709  1798.543 §
215 930.000  925.000 5.000 80.000 7.725 7.933 7829 39145 386531 374918  380.725  1903.623
16 935.000  930.000 5.000 80.000 7.322 7.725 7.524  37.618 | 403.102  386.531 = 394.817  1974.083
17 940.000  935.000 5.000 80.000 6.617 7.322 6.970 34848  393.073  403.102  398.088  1990.438
18 945.000  940.000 5.000 80.000 5.310 6.617 5.96¢4  29.818  3(8.488  393.073  380.781  1903.903
19 950.000  945.000 5.000 80.000 4.851 5.310 5.081 25.403  377.613  368.488  373.051  1865.253
20 955.000  950.000 5.000 80.000 3.877 4.851 4364  21.820  405.677  377.613  391.645  1958.225
21 960.000  955.000 5.000 80.000 0.000 3.877 1939 9.693 42158 405.677  413.918  2069.588
22 965.000  960.000 5.000 80.000 0.000 0.000 0.000 0.000 44475 422158  433.317  2166.583
23 970.000  965.000 5.000 80.000 0.000 0.000 0.000 0.000  454.842  444.475  449.659  2248.293
24 975.000  970.000 5.000 80.000 0.006 0.000 0.003 0.015 440794  454.842  447.818  2239.090
25 980.000  975.000 5.000 80.000 0.020 0.006 0.013 0.065 464757  440.794  452.776  2263.878
26 985.000  980.000 5.000 80.000 0.304 0.020 0.162  0.810  48.537  464.757  481.447  2408.235
27 990.000  985.000 5.000 85.000 4.779 0.304 2.542 12708 513.463  498.537  506.000  2530.000
28 995.000  990.000 5.000 85.000 6.566 4.779 5673 28.363 450246 513.463  481.855 2409273
29 1000.000  995.000 5.000 70.000 0.000 6.566 3283 16415 392208 450.246 421227  2106.135
Total 1512.559 42486.886
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" . ANNEXURER-2
( / 5{‘(. Supreme Gold Irrigations Ltd. 757

: 1MH2011PLC212993
: RTIFIED COMPANY | CIN No.: U0140
SURA Y AN IS0 9001:2015 CE

e SIS AR RYE (4
0
S . D

99)92\23

|
|
|
J
To,

Chief Officer,
Achalpur Muncipal Council,

Achalpur.

™% Ref - Bio - Mining Work Order 3484/2023 Dated 06/10/2023.

A

Dear Sir,
'~ With reference to above we have already started our Bio - Mining Work

at Site.
We have completed 6541 CUM of work till date. The contour Survey

Report is Attached herewith.
Hence you are requested to pay the bill accordingly.

@ Regd. office: B - 4/1, MIDC Indl. area. Nanded - 431 403

g surajned@gmail.com & info@sy
‘ S premegold.org =
@ Works: Gut no. 51, Osmannagor ros: Gundzgoon ng www.supremegold.org 0 /sgimh/ © /supremegold9
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ANNEXURE R-3
5{(_‘ Supreme Gold Irrigations Ltd.
RAJ

0 AN ISO 9001:2015 CERTIFIED COMPANY i CIN No.: U01401MH2011PLC212993
S
R

GROUP L

Date : 26/06/2024
To,

Chief Officer, ~f G R gl (Fia)
Achalpur Muncipal Council, =~ [¥™% 7...7..0 2.

Achalpur. R 2\ TV

‘9%t ceiauusnernenansy

Ref :- Bio-Mining Work Order 3484/2023 Dated 06/10/2023.

Dear Sir,

With reference to above we have already started our Bio -
Mining Work at Site.

We have completed 17300 CUM of work till date. The
contour Survey Report is Attached herewith.

Hence you are requested to pay the bill accordingly

\

. N

e [ ™

9 Regd. office: B - 4/1, MIDC Indl. area, Nanded - 431 £03 T aow W - fi

@ surajned@gmail.com & info@supremegold.org
@ Works: Gut no. 51, Osmannagar road, Gundegoan. 1q

3 |
€ Www.supremegold.org @ /sgilmh/ © /supremegold? |
-& Dist. Nanded - 431603 (M. 5,) |

|
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Volume Report 3
SL. Section Previous Cutting Volume ] ) illi
No. From Section Difference Width Area Previoas g A\;erage :Volume i Area PrévFilc::Zg VOl:\rlneiage:
5q. Meters Ar ) i

1/2351450.000] - 0.000 7.797 : 0.000[ eoa.ooo = M?j)rgo 2 'ﬁ:toz; = th.ezrja 7Are§.ooo’sq- Meot:r;
| 2|2357460.000 2351450.000]  10.000 28.608 0.000 0.000 0.000 0.000 4.795 1.248 3003 0375
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10]2351540.000|2351530.000 10.000 68.999|  472.515]  339.08a 405.800  4057.995 0.933 1.350 1.162 11.615
11)2351550.000]2351540.000 10.000)  69.928] 472967 472315 472741 4727.410 0.980 0.933 0.957 9.565
1212351560.000]2351550.000 ~10.000 66.604)  483.492]  472.967] 478230 4782.295 0.192]  0.9%0 __ 0.586]  5.860
13|2351570.0002357560.000] 10.000 63.763]  416.741]  483.492| 450177 4501.165 1.165] 0.192]  0.675]  6.785
14/2351580.000[2351570.000] _ 10.000] 50933 295.832  416.741 356.287]  3562.865 0.090 1.165 0.628] —  6.275
15/2351590.000/2351580.000 10.000 30.000 1.204 295.832 148.518  1485.180 16.643  0.090 8.367|  83.665
) ) Total 35071.110 T 558.785
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Service: Compliance Report dated 27.01.2025 on behalf of the Respondent No.
1 in terms of the Order dated 21.11.2024 passed by the Hon’ble National Green
Tribunal (WZ) in Original Application No. 125 Of 2023 (WZ) between Sh. Praful
N. Mahajan Vs. Chief Officer, Achalpur Municipal Council & Ors.

Adv Sangramsingh R Bhonsle <srb.chambers@gmail.com> Mon, Jan 27, 2025 at 9:30 PM
To: ms@mpcb.govin, collector.amravati@maharashtra.gov.in, dtpms_pune@rediffmail.com, do_tpv1@rediffmail.com,
Prafulla narayan mahajan <prafullamahajan259@gmail.com>, adv.manasi.joshi@outlook.com,
aniruddha1488@gmail.com

Cc: Sangramsingh Bhonsle <sangramsinghbhonsle@gmail.com>

Sir,

We are the Advocates appearing on behalf of the Respondent No.1 in the abovementioned matter. We are filing
a Compliance Report dated 27.01.2025 on behalf of the Respondent No. 1 in terms of the Order dated 21.11.2024
passed by the Hon’ble National Green Tribunal (WZ) in Original Application No. 125 Of 2023 (WZ).

Please find attached herewith the copy of the same and consider this email as the service of the same on your
esteemed office.

Regards,

Sangramsingh R. Bhonsle
Advocate On Record

Supreme Court of India

H-5, Second Floor, Lajpat Nagar I,
New Delhi - 110024.

Mob- 9545809120
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